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NEW DELTII
c.P NO. s4(ND)/201s
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CORAM: PRESENT: CHIEF JUSTICE M. M. KUMAR
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AT'Its,NDANCE-CUM.ORDER SIIEET OI'TIIE IIEARING OF PRINCIPAL BENCII OF TIIE
NATIONAI, COMPANY LAW TRIBUNAI, ON 03.10.2016

NAM[, Ol- TIIE COMpANy: M/s. Cosmos Infra Engineering (India) Ltd.
Vs.

M/s. Tirupati Buildings and Offices tut. Ltd. & Ors.

SECTION OF I'IIE COMPANIES AC't: 3971398 of the Companies Act 1956 and24y242 of the
Companies Act 2013.
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It has come on record that Respondent Nos' 1' 14 to 16 and 17 to 20 have

appeared on many ottu'i*'' 
- 
ihe other respondents have remained absent' Even

reply of some of the respondents has not been taken on record for non-payment of

cost.

2. Before hearlng arguments in detail' it has become necessary to permit the

petitioner to undeftake 'tt;;;;; 
of statutory record of Respondent No' 1 company' lt

isoneoftheinterimprayermadebythepetitioneraswel|.Theinspectionhasbecome
necessarybecausesomeofthea||egationsconcerningvio|ationsofStatutoryprovisions
pointed out Oy tn" p"tiiior'"r stJm from the factual documents like passing of

reso|utionswhicharenotavai|ableonrecordwithfulldetai|softheircontentsano
dates.

3. Accordingly, the petitioner is permitted to carry out inspection of Respondent No'

1 company's recoros unJ dir.., Respondent Nos'l, 2' 3' 4' 5 & 6 to allow the

representative of the petitioner to inspect the statutory records of Respondent No' 1

company and provide copies of the statutory records to it as per request already made

ortobemade.ThepetitionermayapproachRespondentNo.lcompanyintheWeek
commencingfromlT.10'2016.onthebasisoftheaforesaidinspection,thepetitioner
mav RIe apfropriate application for updating the facts on file'
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4. We furdrer direct that the Union of India, through Registrar of Companies, NCR,

whp is already arrayed as a pafty (Respondent No. 24) to flle his response with regard

to tne status of Rl company and filing of Annual Return by it. It shall be the duty of

thd petitioner to send a copy of the petition along with annexures and all the interim

orftrs so far passed to the Registrar of Companies (R24) along with, a copy of this

order. The needful shall be done within a week.

List agairi on 10.11.2016.
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